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BABULAL JAJU i APPLICANT
VERSUS
STATE OF RAJASTHAN & ORS. ———— RESPONDENTS
0 ADDITIONAL AFFIDAVIT

I,Hemaram, S/o Shri Lalaram, Aged around 45

Years, working as Commissioner, Municipal Council,

1ilwara (Rajasthan), do hereby sclemnly state on

X, as under :-

I am working as Commissioner with the
icipal Council, Bhilwara (Rajasthan) and
conversant with the facts of this case

and_hence competent to swear on this affidavit.

2. That, on the basis of the application submitted
in the instant matter on behalf of M/s. Jindal
Shaw Limited dated 22.02,2022, the Factual

Report is as under :-

(i) That, in regards to Para No. 10(a), it
is submitted that 8 Beegha of land out of
Khasra No. 338 was allotted M/s. Jindal Shaw
Limited free of cost in the Year 2017 adjoining

to the land already allotted to them in the
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STP. 1In
Year 2011 for establishment of 10 MLD

the vear 2017 itself, M/s. Jindal

Sent a letter dated 26.11.2021 for
%3ﬂ Feet wide road for reaching the 1and already

shaw Limited

providing of

allotted to them, 1p this regard, the Council
1ssued the order dated 19.01,2022 with certain
nditions., As regards to M/s. Jindal Shaw
®ihited is concerned, they have obtained the
Ed free of cost from Municipal Council,
lwara twice. M/s. Jindal Shaw also wants to
.-: (rdet the water free of cost for this STP, Which
isdorth not admissible. Apart from M/s. Jindal
Shaw' Limited, many other enterprises/industries
of the city are ready and agree to pay the
money to Municipal Council, Bhilwara for
Sewerage water. Then, after giving land to M/s.
Jindal Shaw Limited free of cost, on what basis
should the Municipal Council, Bhilwara, be

provided with water 2 Municipal Council,

. Bhilwara is an autecnomous body which depends on
|
its own income for the Success of its own
existence and responsibilities, In such a

situation, it cannot harm the Public interest
and the Council by giving away 1its resources
and sources of income for free of cost. While

M/s. Jindal Shaw Limited ig reimbursing Rs.

1,58,55,308/- (Rs. One Crore Fifty Eight Lakhs
. % Fifty Five Thousand Three Hundred & Eight)
quarterly as per earlier agreement dated

05.10.2011 and Minutes of Meeting proceedings
dated 24.12.2014, then it is pot acceptable in
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3

tion of
any way by refusing such kind of execut®

s L
any agreement in regards to @ new STF he

responsibility of Municipal councils Bhilwara

is increasing just in order to implement the
public welfare schemes of State. I°f such a
situation, the Municipal Council, philwara is
unable to provide the water free ©of €OSt to

M/s. Jindal Shaw Limited just 3P order to

ensure the increased challenges.

O (1i) That, as per the application submitted, a
land of 8 Beeghas of land out of Khasra No. 338

-

"f::Eﬁ\situated at Village - Kuwada was transferred in
HE;; vour of M/s. Jindal Shaw Limited for a period

30 Years for establishment of a STP. In this

'ze&gard, an agreement was executed between the

‘gPuncil and Jindal Shaw Limited on dated

- -704.02.2017, wherein, it is mentioned at Para

Nc;é that all types of documents for the
y purpose of establishment or setting up of a
plant can be obtained by M/s. Jindal Shaw
Limited. In this regard, all types of charges
are required to be borne in by M/s. Jindal Shaw
Limited. Copy of the agreement is  enclosed
herewith for the kind convenience of this

Hon’ble Tribunal.

ci;%fﬂﬂffrtiii} That, as per Para ‘C’ of the application,

there is a demand for uninterrupted sewage
water i.e. 10 MLD water free of cost. Whereas,

as per the Condition No. 15, 18, 18(a) and
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xecuted on
of|®/b) of the earlier agreement .
that an

d
$ ated 05.10.2011, it is agreement® i
k re Fift
< amount ot 1,58,55,308/- (Rs. One CrO d
Eight Lakhs Fifty Five Thousand Th

ree Hundred &
Eight) quarterly is required to be paid since
dated 01.10.2014 for maintenance of the city
nallah/canals
preferred before

park and cleaning of etc.

Whereas, in the application
Bhopal, the

the National Green Tribunal,
iewerage water is required free of cost.

reas, as per the agreement earlier executed,
sewerage water was provided to M/s. Jindal

aw Limited with cost.

bl i (347) That, the Municipal Council, Bhilwara

issued the order dated 19,01.2022 with certain
under which, 30 Feet wide approach
Jindal Shaw

conditions,
road has been provided to M/s.
Limited for establishment of a new STP. There
is no abnormality of the conditions in the
order dated 19.01.20122 issued by Municipal

Council, Bhilwara. M/s. Jindal Shaw Limited has

already registered an agreement dated
05.10.2011 as per the same conditions. Though

for establishment of a new STP also, the
conditions mentioned in the aforesaid agreement

? or the challenges faced by the Municipal
Council, Bhilwara currently, there is no

abnormality for expectation of a new agreement

with additional conditions. An application has

been filed by M/s. Jindal Shaw Limited for its
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hﬂ\OT‘?@\ M/s. Jindal Shaw Limited free of cos
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dind adjudication

benefit in the matter pen _
Tribunal,

ore the Hon’ble MNational Greer

¢lie prgcess of

ich is a complete misuse of

established law.

aqreement dated

vided to

(v) That, as per the

04.08.2017, 8 Beeghas of land was PT®
t for a

¢ period of 30 Years for aestablishment ©
remain

éPD STP, wherein, the ownership will

#ith the Municipal Council. A 30 feet wide has

;ig@en given with certain conditions for
P”:japproaching the said site by way of order dated
19.01.2022 issued by the Council. Prior to the
issuance of the order dated 20.01.2022 by the
National Green Tribunal, Bhopal for providing

of a 30 Feet wide road by the Council, the

e

Council has already passed an order dated
19.01.2022 with certain conditions for
providing a 30 Feet wide road to M/s. Jindal
Shaw Limited and M/s. Jindal Shaw Limited is
required to comply with the same. No proceeding
is expected at the Municipal Council level.
M/s. Jindal Shaw Limited has neither-discussed
with the concerned competent authority
regarding renewal of the agreement nor,
expressed its bonafide intentions in execution

of a new agreement.

(vi) That, the application submitted on

behalf of M/s. Jindal Shaw Limited makes
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\.‘y' affidavit are true to the best of
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onable demands free 1% } based L
atural resources and free water
: jpre in W
alse facts, which is not admis®
dorm in a socieby.
j_da"'lt in
am £il i.l'il'_l Lhe J_H.'il_r'l]"i!. L’Jff
a E‘
of the aforesaid nonditlﬂﬂﬂ mad
| Z)
| ! : DEPOMNENT
\“\\\; A VERIFICATION
s L
I, the above named peponent, do herebY verity
this

7 made 1D

my xnowledge and

that the contents of Paras 1 TO

-~ belief.

Verified and signed this on Day of October,

2023 at Bhilwara {(Rajasthan) .
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